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MINISTRY OF WATER RESOURCES

NOTIFICATION

New Delhi, the 16th May, 2008

S.O. 11 64(E).-Whereas, the Cauvery Water Disputes Tribunal was constituted on 2nd June, 1990 vide notification
number S.O. 437(E) under Section 4 ofthe Inter-State River Water Disputes Act; 1956 (33 of 1956) for the adjudication of the
water disput s regarding Inter-State river cauvery and river valley thereof,

And whereas the Cauvery Water Disputes Tribunal was required to submit its report and decision under sub-section
(2) of Section 5 of the said Act on or before 5th August, 2005;

And whereas the Central Government, vide notification number S.O. 980(E), dated the 12th July, 2005 had extended
the period of submission of report and decision for a further period of one year with effect from 6th August, 2005;

And whereas the Central Government vide notification number S.O. 1399(E), dated 4th September, 2006 extended the
period of submission of report and decision for a further period of six months with effect from 6th August, 2006;

And whereas Cauvery Water Disputes Tribunal submitted its report and decision under sub-section (2) of Section 5

of Inter-State River Water Disputes Act, 1956 on 5th February, 2007;

And whereas the party States and Central Government made further reference to the Cauvery Water Disputes
Tribunal under proviso to sub-section (3) of Section 5 of the said Act, on 27th April, 2007, 30th April, 2007 and 3rd May,

2007 and the Tribunal has to submit a further report within one year from 3rd May, 2007;

And whereas Cauvery Water Disputes Tribunal has requested to extend the period of submission of report;

Now, therefore, in exercise of the powers conferred by proviso to sub-section (3) of Section 5 of the said Act, the
Central Government hereby extends the period of submission of report by the Cauvery Water Disputes Tribunal for a
further period of six months with effect from 3rd May, 2008.

[F. No. 1/1 /2005-BM]
INDRA RAJ, Commissioner (Projects)
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